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| TEM NO. 203 COURT NO. 3 SECTI ON | VA

SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).20367/2009

(From the judgenent and order dated 08/12/2008 in RFA No.97/2001 of
H GH COURT OF KARNATAKA AT BANGALORE)

| . S. SI KANDAR (D) BY LRS. & ORS. Petitioner(s)
VERSUS

K. SUBRAMANI & ORS. Respondent (s)

(For final disposal)

Date: 05/07/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE G S. S| NGHVI
HON BLE MR JUSTI CE V. GOPALA GONDA
For Petitioner(s) M . P. Vi shwanat ha Shetty, Sr. Adv.
M. G N Reddy, A OR
M. B. Debojit, Adv.
For Respondent (s) M . Basava Prabhu S.Patil, Sr.Adv.

M . B. Subr ahmanya Prasad, Adv.
M. V.N Raghupathy, A OR

UPON hearing counsel the Court nade the foll ow ng
ORDER

Shri  P.Vishwanatha Shetty, |earned senior counsel for

The

t he

petitioners requests for an adjournment on the ground of per sonal

difficulty.

The request of the |learned senior counsel is accepted and

hearing of the petition is adjourned.
Li st the case on 27.08. 2013.

(Satish K Yadav) (Usha Sharma)
Court Master Court Master



